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l Cantrel Administrative Trlbunn;
. Princlpal Bench, New Delhi
R . : y'“"Ragn. No,CA-1006/89 Dates 15~ §- 69
e ' .
Shri P,C, Misra eese Rpplicant
Versus -
Union of India & Ors, »eso Respondents
For the applicant esss 1IN peErson
CORAM: Hon'ble Shri P,K. Kartha, Vice-Chalrmen(dudl, )
Hon'ble Shri m,Mm, Mathur, Admin{strative Member,
1, Whether reporters of loczl papers may bs allowsd to
see the judgement? ?4” :
i\ 2, To be referred to the Reporter or not? M
p :
o ; (3udgamsnt of the Bench dalive{ed.by Hon'ble
r _ ‘ Shri P,K, Kartha, Vice-Chairman) °
4 ( " B

The applicant, whe is preaently'uorking ag Joint
Birector (Agricultural Marketing) in the Delhi Adminigtra-
tion, filed thig application undar Secpion 19 of the

é ‘\Rdministrativq'Tribunéls Aci, 1985 praying for a

declaration that Rules B8 and 9 of the Delhi & Andaman
& Nicobar Islands Civil Service (Amendment) Rules, 19g8

. and the Delhi & Andaman & Nicgbar Islands Civil Service
O UN= "
(Amendment) Rules, 1989 arelconstitutional and that the

,,d&inmlrﬁﬁVe Thﬁ Office Memorandum dated 10,3,1989 issued. by the Department

l.of Pergonnel & Training, be declared vold,

: S -2, The application was 1istad for admission on
égiﬁ} <p° 12,5,1989 when we heard ths applicant in person, His
oy - -\rj}: . -
-\;?’Beﬂfflzéjjfﬁ ’ main grievance is that by the impugned amendments made

in 1988 and 1989, a ney junior administrative grade hasg

been created having a pay-scale which is higher than thoet
of the existing grades II and I of the Service‘to uhich
he belongs, Focty posts in the junior administrative
o,
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grode have been created, The appointment of members

of the DANI Ciluvil Service to the junior administrative
grade shall be made by promotion on selection bugla

on the recommendations af the Selection Coﬁmlttns.

The impugned D.M, dated 10th March, 1989 desls uith the
procedurse to be oheerved by the Dapartmenfgl Promotion
Committees, According to thie procedure, the selaction
will be on the basls of the overall grading of the ‘
officers after'considering the confidential reports for
tﬁe relevant ysars, He has cdlled in ruestion the
legality of the craation of the pasts of junior administra-
tive grade as well as the procedure for selaction embodied
in the 0.M, datad 10,3,1989,

3. The contentlon of ths applicant is that the
impugned amendments amd the Impugned Offlce Ramorandum

are violetive.of the provisions of Article:14 of the
Constitution,

4; In our epinion, ths {mpugned amendments and the
Uf[iFQ,Nemorandum do not auffarAfrom anylii;egality:or
Jnconstitutionality. as allaged by the applicant, The
rgapondaﬁta are well within their rights to alter the
conditions of service of Government sarvants unilaterally,
The jay in this regard has been declared by the Supreme

Court in the leading case of Roshan Lal Tandon Vs, Union

of India, A.L.R. 1967 5.C. 1889, The effect of the

impugned amendment is to confer better promptioﬁal

avenues on the membere of the DANI Civii Service and {t

does not infringe the constitutlonal gunfantee enshr lned

in Article 14 of the Constitution, The provision in the

amended~ - ruless that appointwent to the junior administra-

tive grade will be on selection basis, is mkex reasonable,
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"The procedurs for making selsction on the basi.a of
'} ovarall grading as reflected in the confidential
reports of the officers, cannot also be said tp he
unreasonabls,
; ! 5. " In the light uF.tha foregoing, we do ho£:aae
‘ any merit 1 the present 8polication and the same ig
dismissed in }imine,

. . - [ e e . _,_cw;/‘. .
’ A-..._..,..__...... T MUMUTMEERUr ) (P.K. Kartha)
Administrative Memher : Uice-Chairman(gudl.)
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